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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 363/2025

In the matter of:

News Item titled “Find it if you can wetland near Wazirabad vanishes under

inert waste; MCD DDA shift blame” appearing in The Times of India dated
16.07.2025

REPLY OF RESPONDENT NO. 3, CENTRAL POLLUTION
CONTROL BOARD (CPCB)

MOST RESPECTFULLY SHOWETH:

1. That, the instant case has been taken Suo-Moto by the Hon’ble NGT,
Principal Bench based on News Item titled, “Find it if you can wetland near

Wazirabad vanishes under inert waste; MCD DDA shift blame” appearing

in The Times of India dated 16.07.2025.

That Hon’ble NGT vide Order dated 23.07.2025 and Notice dated

E\)

26.07.2025 impleaded the Central Pollution Control Board (hereinafter
referred as CPCB) as Respondent no. 3. Thereby, the reply is made in
succeeding paragraphs. A Copy of Hon’ble NGT order dated 23.07.2025 is

enclosed as Annexure L.
3. That, CPCB is a Statutory Board constituted under Section 3 of the Water
(Prevention and Control) Act, 1974. It performs the functions under the

Water (Prevention and Control) Act, 1974 along with the Air (Prevention

and Control) Act, 1981 and the Environment (Protection) Act, 1986.
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4. That the State Pollution Control Boards/Pollution Control Committees
(hereinafter referred to as “SPCB/PCC s”) have been constituted in
States/Union Territories under the Water Act, 1974 and the Air Act, 1981
and are empowered to perform functions and implement the provisions of

these Acts in respect of their territorial jurisdictions.

5. The issue raised in news item is regarding disappearance of a functional
wetland (Jharonda Pond) near Wazirabad in North Delhi, which once
supported aquatic flora and fauna. Further, it is alleged that over past two
years the pond has been filled with municipal waste resulting into
transformation of the wetland into a levelled landmass with no visible traces
of original ecological character. The article further notes that earlier, the
‘Times of India’ had reported that material from Bhalswa Landfill was being
used to fill wetlands and Timarpur areas, both of which were historically a
part of Yamuna floodplain and catchment. However, during a recent site
visit, the area was found to be entirely dumped over and flattened. The
article further states that, according to local residents, the dumping has been
taking place for at least two years with little or no intervention from the
authorities. Until, August 2023, the site showed signs of biological activity,
including presence of grass and bird species. The article also highlights that
despite the Wetlands (Conservation & Management Rules), 2017, not a
single wetland in Delhi has been officially notified. The article mentions that
according to records of the Delhi Wetland Authority, only two wetlands
named Jharonda and Majra Burari, both located within the Yamuna
Biodiversity Park are listed under the Jharonda region. No wetland from the
Gopalpur area has been included in the notified list. As per the article, there

are several sites in the region that exhibit natural wetland indicators, such as
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presence of riverine grass species, and should therefore qualify as wetlands

under the applicable legal and ecological criteria.

6. That, it is humbly submitted that Solid Waste Management Rules, 2016
(hereinafter referred to as ‘SWM Rules 2016’), have been notified by
MoEF&CC under Environment (Protection) Act, 1986 on 8th April, 2016,
for the safe and scientific management of solid waste. The role and
responsibilities of various State and Central Government agencies have been
stipulated under the said Rules. The relevant provisions under the said Rules

are mentioned as under:

e As per Rule 11 (1) d of the said rules the Secretary, in-Charge of Urban
Development department (UDD) in the State or UT, in this case Delhi
through local bodies shall ensure implementation of the provisions of
these rules.

e As per Rule 15, of the said rules, local bodies and panchayats are

entrusted with the primary responsibility of collection and management

of municipal solid waste, maintenance and operation of the solid waste
processing sites and dump sites etc. in accordance with provisions of
these Rules.

As per Rule 16(1)(a), of the said rules, the State Pollution Control Board

(hereinafter called as ‘SPCB’) or Pollution Control Committee
(hereinafter called as ‘PCC”) in this case Delhi Pollution Control
Committee (DPCC) shall enforce these rules, through local bodies in
their respective jurisdiction.

e In addition to that, Rule 14 of the SWM Rules 2016, specifies duties and
responsibilities of CPCB including coordination with the SPCB/PCC for

implementation of various provisions of SWM Rules, 2016.
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7. That, further, CPCB has developed Guidelines for the Disposal of Legacy
Waste (Old MSW) during 2019 with detailed methodology and process of
bioremediation and biomining. The guidelines have been prepared to ensure
that concerned local authorities engaged in the bio mining process of legacy

waste shall follow procedures with specific compliance to following points:

* Analysis of screened fractions materials i.e., RDF, fine earth, prior to its
disposal /utilization

e Preparation of plans for utilisation /disposal of screened
fractions Adequate provisions for leachate treatment

e Maintenance of records /documents for disposal /utilisation of the RDF or
fine earth and other materials.

e Further, other aspects of process management, space management,
leachate management, fire and safety control measures, use of recovered

space etc. have also been included in the guidelines.

8. In addition to the above, directions under Section 5 of the Environment
(Protection) Act, 1986, were issued by the CPCB to all the State Pollution
Control Boards and the Pollution Control Committees for the enforcement of
provisions of Solid Waste Management Rules, 2016 regarding the bio-

mining of legacy waste on 27.01.2021. (Annexure II)

9. That, accordingly, DPCC shall monitor and ensure compliance of the
directions issued under Section 5 of E(P) Act, 1986 for implementation of
SWM Rules, 2016. DPCC shall also ensure enforcement of provisions of the
SWM Rules 2016 by the concerned local authorities in Delhi.

10.Further, CPCB formulated ‘Indicative Guidelines for Restoration of Water

i " { - \.ia"‘
1=/ RL. Chaudnary \O
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10.05.2019 in OA No. 325 of 2015 titled Lt. Col. Sarvadaman Singh
Oberoi Vs. Uol & Ors. The guidelines include information collection and
gaps identification w.r.t. solid waste management in the catchment as well as
preparation of action plan for proper management of solid waste and
desilting of the water body. The guidelines were circulated to all the
SPCBs/PCCs including Delhi Pollution Control Committee (DPCC) vide
letters dated 18.06.2019 & 26.07.2019. Copies of the letters are annexed
herewith as Annexure-III (Colly). The said guidelines are also available on
the following link of  the CPCB website-
https://cpcb.nic.in/wqm/Ind-Guidelines- RestWaterBodies.pdf.

11. That the Central Government has notified the Wetland (Conservation and
Management) Rules 2017 (Annexure-IV) and the Delhi Government has
constituted the Wetland Authority for Union Territory of Delhi vide
Notification dated 23.04.2019 (Annexure-V)

12.That, the answering respondent no. 3 craves leave of the Hon'ble Tribunal to

file additional replies if required in future.

13.That, in light of the above submissions, it is respectfully submitted that this
answering respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble Tribunal in this Original Application.

i

(Nazimuddin)
Scientist ‘F’

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 363/2025

In the matter of:

News Item titled “Find it if you can wetland near Wazirabad vanishes under
inert waste; MCD DDA shift blame” appearing in The Times of India dated
16.07.2025

AFFIDAVIT

I , Nazimuddin, working as Scientist ‘F> in Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 3 in
the above matter, do hereby solemnly affirm, declare on oath and state as

under:-

1. That I, the deponent herein, is well conversant with the facts and
circumstances of the present case on the basis of the information derived
from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present
affidavit.

3. That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the
basis of the record maintained during ordinary course of business of

CPCB and available records and documents and the contents of the same
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are read over and explained to me and are not repeated herein for the sake

of brevity. \
DEPONENT

HIigHa3gai= / Nazinuddin
Jenf@ ‘T [ Scientist '
g wgmur e |ars
Central Pollution Control Board

VERIFICATION (afawon, 3 T ey TRadA S, T HR)

(Mo Environment, Forest And Climata Change, Govt. of India)

qRarer wa, gif e R, feei-110032

Parivesh Bhawan, East Ajun Nagar, Delhi-110032

170c1 1B
Verified at Delhi on this day of 2025 that the contents of the

above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been

concealed therefrom or mis-stated.

54

RL. Chaudhary DEPONENT
NCT.of Delhi |
3)7) AIaHSgRI / Nazimuddin
&% ‘7w / Scientist 'F"
T Tgwor Freisor | s

Central Pollution Control Board
ATTE 3y o (m,ﬂwmwﬁaﬂam,mw)
(M/o Environment, Forest And Climata Change, Govt. of India)

IRV wE, T arefa TR, fRefi-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

NOTAKRY PUBLI
GOVT. OF INDIA

17001 1B
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 363/2025

News Item Titled “Find it if you can wetland near Wazirabad vanishes
under inert waste; MCD DDA shift blame” appearing in Times of India
dated 16.07.2025

Date of hearing: 23.07.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo-motu on the basis of the
news item titled “Find it if you can wetland near Wazirabad vanishes
under inert waste; MCD DDA shift blame” appearing in Times of India

dated 16.07.2025

2. The matter relates to the disappearance of a functional wetland
(Jharoda Pond) near Wazirabad in North Delhi, which once supported a
thriving ecosystem of aquatic flora and fauna. The article mentions that,
over the past two years, the pond has been systematically filled with
municipal waste, resulting in the transformation of the wetland into a
levelled landmass with no visible traces of its original ecological
character. The article further notes that, earlier in 2023, the Times of
India had reported that material from the Bhalswa landfill was being
used to fill wetlands in the Wazirabad and Timarpur areas, both of which
are historically part of the Yamuna floodplain and catchment. At that
time, Jharoda Pond was only partially filled. However, during a recent
site visit, the area was found to be entirely dumped over and flattened,
with no signs of the wetland remaining. The article states that, according

to local residents, the dumping has been taking place for at least two


Annexure-I
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years, with little to no intervention from the authorities. Until August
2023, the site still showed signs of biological activity, including the
presence of grass species such as Phragmites australis, Phragmites
karka, Typha latifolia, Typha angustifolia, and Paspalum, and bird
species including the Indian moorhen, little grebe, and spot-billed duck.
The article also highlights that, despite the Wetlands (Conservation and
Management) Rules, 2017 coming into effect in 2020, not a single
wetland in Delhi has been officially notified. The article mentions that,
according to records of the Delhi Wetland Authority, only two wetlands
named Jharoda Majra Burari, both located within the Yamuna
Biodiversity Park, are listed under the Jharoda region. No wetland from
the Gopalpur area has been included in the notified list. As per the
article, there are several sites in the region that exhibit natural wetland
indicators, such as the presence of riverine grass species, and should
therefore qualify as wetlands under the applicable legal and ecological

criteria.

3. The above matter indicates violation of the Wetlands (Conservation

and Management) Rules, 2017, Environment (Protection) Act, 1986.

4. The news item raises substantial issues relating to compliance with
the environmental norms and implementation of the provisions of

scheduled enactment.

S. The power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.
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0. Hence, we implead the following as respondents in the matter:

i. Delhi Pollution Control Committee,
Through it’s Member Secretary
6th floor, C wing, Delhi Secretariat,
I P Estate, Delhi-110002

ii. CAO, Delhi Development Authority
Vikas Sadan,INA, New Delhi-110023

iii. Central Pollution Control Board,
Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

iv. District Magistrate, North Delhi
Room No-1,DM Office Complex,
Alipur,Delhi-110036

V. Municipal Corporation of Delhi,
Through it’s Commissioner
Dr. S.P.M. Civic Centre, Minto Rd,

SKD Basti, Press Enclave, Ajmeri Gate,
New Delhi, Delhi, 110002

7. Issue notice to the above respondents for filing their response/reply
by way of affidavit at least one week before the next date of hearing. If
any respondent directly files the reply without routing it through his

advocate then the said respondent will remain virtually present to assist

the Tribunal

8. List on 27.10.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

July 23, 2025
Original Application No. 363/2025
A

10



' 1 36 Annexure-I|
A SPEED POST  @hwid WaHuUl f&avr g

— CENTRAL POLLUTION CONTROL BOARD
-i“-r_,-

. TgiETOT, §F UE Wear Uiads 9ae 9nd aren

(P r" MIKISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT, OF INDIA
F. No. B-11011/UPC-II/MSW(Direction)/2020-21 21 .01.2021 s
o (SAW-8238, —

The Chairman,
All SPCBs/PCCs

Direction under Section 5 of the Environment (Protection) Act, 1986 for
enforcement of Provisions of Solid Waste Management (SWM) Rules,2016
regarding bio mining of legacy waste.

WHEREAS, the Central Government has notified the standards for discharge of
environmental pollutants from various categories of industries under the Environment
(Protection) Act, 1986 and the rules framed there under;

WHEREAS, the Ministry of Environment, Forest & Climate Change has notified Solid
Waste Management Rules, 2016, which inter-alia state procedures for Solid Waste

Management;

WHEREAS, under Rule 15(zj) of SWM Rules, 2016 local authorities and village
Panchayats shall investigate and analyse all old open dumpsites and existing
operational dumpsites for their potential of bio-mining and bio-remediation and

whosesoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

WHEREAS, under Rule 16(a) of Solid Waste Management Rules, 2016, the State
Pollution Control Board or Pollution Control Committee shall enforce these rules in their
State through local bodies in their respective jurisdiction and review implementation of
these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development

Department;

WHEREAS, remediation of all Dumpsites has to be completed by April 7, 2021 as per
Rule 22 of SWM Rules,20186.

WHEREAS, in compliance of Hon'ble NGT Order dated 16.01.2019 in the matter of OA
no, 606/2018, CPCB published Guidelines for Disposal of Legacy waste;

WHEREAS, Hon'ble NGT has issued several Directives on the matter including the
following:

. - Contd.
‘ufdy g’ qdl oA TR, G- 110032
Parivesh Bhawan, East Arjun Nﬁgar Delhi-110032 11
ZUHTY/ Tel : 43102030, 22305792, FaUT5/ Website : www.cpeb.nic.in
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(i) In OA no. 519/2019, all Chief Secretaries, States/UTs to ensure completion of
remediation of dumpsites by October, 2020.

(ii) In OA no. 53/2020, CPCB to complete inventorization of dumpsites in the
Country.

(i)  In OA no. 593/2017, CPCB to compile information related to Legacy Waste
Management and identify gaps thereof.

WHEREAS in compliance with above orders of Hon'ble NGT, several communications
dated 14.05.2020 ,28.07.20 & 31.07.2020 have been issued by CPCB to States/UTs to
provide requisite information on the matter.

WHEREAS complete information on the matter is yet to be received from all States/UTs.

WHEREAS, CPCB officials inspected dumpsites in various States where bioremediation
of legacy waste is being carried out and made the following observation:

i. Most of the ULBs engaged in the bio mining process of the legacy waste not
following CPCB Guidelines on disposal of legacy waste.

ii. Analysis of different screened fractions is not being carried out prior to
disposal/utilization.

iii. Poor quality of screen fractions and screened fractions not being lifted by the
users.

V. Adequate plan for disposal of screened fractions at the dumpsites not prepared

and screened fractions accumulated on site.

V. No leachate treatment being carried out and stagnation of leachate noticed at the
dumpsites.

Vi, Records/documents for the sale of the RDFs, inerts and other materials not
maintained.

vii.  Fresh Solid Waste continued to be dumped at these dumpsites.

WHEREAS, vide Order dated 21-8-2020 in the matter of OA no. 681/2018, Hon'ble NGT
directed CPCB to issue fresh Direction in this regard to all the State PCBs/ PCCs to
coordinate with concerned Local Authorities for further Action in the matter. Further, as
per the Hon'ble NGT's Direction, at least one site is to be remediated and made a model
of compliance in each of the 122 Non-Attainment Cities;

Contd.

12
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NOW THEREFORE, in view of the above and in exercise of powers delegated to the
Chairman, Central Pollution Control Board (CPCB), under Section 5 of the Environment
(Protection) Act, 1986, the following directions are issued for compliance:

1, SPCBs/PCCs to provide complete list of Legacy Waste dumpsites in their States/UTs
as per format enclosed.

2. SPCB/PCCs to ensure that necessary action for biomining and bio-remediation of
these dumpsites is done by the concerned Local Authorities in compliance with
Provisions of SWM Rules,20186.

8. SPCBs/PCCs shall ensure that concerned Local Authorities engaged in the bio
mining process of legacy waste follow procedures as per CPCB Guidelines for
Disposal of Legacy Waste with specific compliance to the following points.

() Analysis of various screened fraction materials i.e. RDF, fine earth/bio earth etc.,
prior to its disposal/utilization.

(i) Preparation of plan for utilization/disposal of screened fractions

(i) Adequate provisions for leachate treatment,

(iv) Maintenance of records / documents for disposal/utilization of the RDFs or fine
earth and other materials.

4, SPCBs/PCCs shall ensure that the |ocal bodies prepare time targeted Action Plan for
biomining /bio-remediation of these dumpsites in compliance with points listed above.
The timelines as specified in SWM Rules,2016 and Hon'ble NGT Directions on the
rmatter are to be adhered to for remediation of these sites.

5. SPCBs/PCCs to ensure that no fresh waste is disposed at these dumpsites and local
authorities make proper arrangement for management of fresh solid waste.

6, SPCBs to ensure that at least one legacy waste dumpsite is remediated in their
jurisdiction which can be considered as model for compliance for other legacy waste
dumpsites in Non-Attainment Cities (NAC).

SPCBs/PCCs are hereby directed to submit action taken report within 30 _days from

gJ/,.

(Shiv Das Meena)
Chairman

receipt of these Directions.

13
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Copy to:

1. Joint Secretary (CP), : For necessary information pls
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhavan, Jorbagh Road,
New Delhi-110003

\E/Bﬁ- IT Division, CPCB : For uploading on website pls

v [FrashaEt Gargava)

Member Secretary

14
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M
[
INFORMATION FOR REMEDIATION OF LEGACY WASTE DUMPSITES
Mame of |Dumpsite |Quantityof [sfresh Ifyes, then |[Has If¥/under |[Has disposal [Has
city Location |wasteat |wastestill |quantity of [remediation |consideratio |of Legacy  |Leachate
dumpsite {T) |being waste being |of Legacy n- please W_asia been |Managemen
dumped at  [dumped waste been |attach plannedin |t System:
the {TPD) done Action Plan  |accordance [been
dumpsite (¥/N/funder with CPCB  [provided
consideratio Guidelines |(Y/N)
nj {¥/n)
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HON’BLE NGT MATTER
F No- A-14011/1/2019-WQM-1 9\53 g - 26"3‘ % Date: 18.06.2019

To

PS to Chief Secretary,
All State Govt. /UT Admin

Sub: Hon’ble NGT order dated 10.5.2019 in M.A. No 26/2019 in O.A. No. 325/2015 in
the matter of Lt. Col. Sarvadaman Singh Oberoi Vs UOI & Ors

Sir,

Kindly refer to Hon’ble NGT order dated 10.5.2019 in O. A. No 325 of 2015 and
directions of Hon’ble NGT at Para 13 is reproduced as follows: “we direct all the States and
UTs to review the existing framework of restoration all the water bodies by preparing an
appropriate action plan. Such action plans may be prepared within three months and a report
furnished to the CPCB. The CPCB may examine all such plans and furnish its comments to
this Tribunal within two months thereafter.”

In (pursuance to Hon’ble NGT order in the aforesaid matter, CPCB has prepared Guidelines
tor restoration of water bodies and same is uploaded in CPCB website at
(http://cpeb.nic.in/NGTMC/Ind-Guidelines-RestWaterBodies-10062019.pdf)

In this regard, it is requested to kindly arrange to send the action plan prepared for restoration
of water bodies falling in jurisdiction of your State/ UT to CPCB in compliance to Hon’ble
NGT order dated 10.5.2019.

Yours faithfully,
ey

(A. Sudhakar)
5/& DH, WQM-I Division

Copy to:

1. The Member Secretary, : for necessary action, please
SPCBs/PCCs -

2. Regional Director, . for information & follow-up with SPCBs/PCCs, please
(All RDs) .

3. PSto MS : for information of “MS’, please

4. LO, CPCB . for information, please

(A. Sudhakar)
o[y

S

16
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Regional Director,

Central Pollution Control Board
Regional Directorate (South)
1st Floor, Nisarga Bhawan,
A-Block, Thimmaiah

Road, 7th D cross,

Shivnagar, Opp Pushpanjali
Theatre, Bengaluru 560079

Regional Director,

Central Pollution Control Board
Regional Directorate — Shillong
“TUM-SIR”. Lower Motinagar,
Near Fire Brigade H.Q.,
Shillong, Meghalaya-793014

Regional Director,

Central Pollution Control Board
Regional Directorate- Kolkata
Southend Conclave, Block 502,

5th & 6th Floors, 1582 Rajdanga Main Road

Kolkata - 700 107

Regional Director,

Central Pollution Control Board

Regional Directorate — Bhopal

3rd Floor, Sahkar Bhawan, North TT Nagar,
Bhopal - 462003

Regional Director,

Central Pollution Control Board

Regional Directorate - Vadodara

Parivesh Bhawan,Opp. VMC Ward Office No.
10,

Subhanpura, Vadodara-390 023

Regional Director,

‘Regional Directorate - Lucknow

PICUP Bhawan, Vibhuti Khand,

Gomti Nagar, Lucknow— 226010
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PS to Chief Secretary,
Government of Assam
Block- C, 3rd Floor,
Assam Sachivalaya

Dispur - 781006, Guwahati

PS to Chief Secretary,
Government of Manipur
South Block, Old Secretariat
Imphal-795001

PS to Chief Secretary,
Government of Uttar Pradesh
Ist Floor, Room No. 110

Lal bahadur Shastri Bhawan
Uttar Pradesh Secretariat,
Lucknow - 226 001

PS to Chief Secretary,
Delhi Secretariat,
IP Estate, New Delhi - 110002

PS to Chief Secretary,
Government of Meghalaya
Main Secretariat Building
Rilang Building, Room No. 321
Meghalaya Secretariat,

Shillong — 793001

PS to Chief Secretary,
Government of Nagaland
Civil Secretariat,
Kohima-797004

PS to Chief Secretary,
Government of Tamil Nadu
Secretariat, Chennai — 600009

PS to Chief Secretary,

Government of Uttarakhand

4 Subhash Road, Uttarakhand Secretariat
Dehradun — 248001

PS to Chief Secretary,
Secretariat, Moti, Silvasa,
Daman - 396220

PS to Chief Secretary,

Government of Haryana

4th Floor, Haryana Civil Secretariat
Sector-1, Chandigarh — 160019

11. PS to Chief Secretary,
Government of Andhra Pradesh
Ist Block, 1st Floor
A.P Secretariat Office,
Velagapudi — 522503

12. PS to Chief Secretary,
Government of Bihar
Main Secretariat, Patna — 800015

13. PS to Chief Secretary,
Government of Chhattisgarh
Mahanadi Bhawan, Mantralaya
Naya Raipur - 492002

14. PS to Chief Secretary,
Government of Goa Secretariat,
Porvroim, Bardez, Goa — 403521

15. PS to Chief Secretary,
Government of Gujarat
Ist Block, 5th Floor Sachivalaya,
Gandhinagar — 382010

16. PS to Chief Secretary,
Government of Himachal Pradesh
. H P Secretariat, Shimla —171002

17. PS to Chief Secretary,
Government of Jammu & Kashmir
R.No. 2/7, 2nd, Floor Main Building
Civil Secretariat, Jammu — 180001

18. PS to Chief Secretary,
Government of Jammu & Kashmir
R. No. 307, 3rd Floor
Civil Secretariat, Srinagar — 190001

19. PS to Chief Secretary,
Government of Jharkhand
Ist Floor, Project Building,
Dhurwa, Ranchi- 834004

20. PS to Chief Secretary,
Governement of Karanataka
Room No. 320, 3rd Floor
Vidhana Soudha, Bengaluru - 560 001
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2.

22,

23,

24.

25,

26.

27.

PS to Chief Secretary,
Government of Kerala
Secretariat, Thiruvananthapuram - 695001

PS to Chief Secretary,
Government of Madhya Pradesh
MP Mantralaya, Vallabh Bhavan
Bhopal — 462004

PS to Chief Secretary,

Government of Maharashtra

CS Office Main Building, Mantralaya
6th Floor, Madame Cama Road,
Mumbai — 400032

PS to Chief Secretary,
Government of Mizoram

New Secretariat Complex, '
Aizwal — 796001 ‘

PS to Chief Secretary,

Government of Odisha

General Administration Department
Odisha Secretariat, Bhubaneswar - 751001

PS to Chief Secretary,
Chief Secretariat, Goubert Avenue,
Puducherry — 605001

PS to Chief Secretary,

Government of Punjab

Chief Secretary Office,

6th Floor, Punjab Civil Secretariat -1,
Sector 1, Chandigarh, 160001

28. PS to Chief Secretary,
Government of Rajasthan
Secretariat, Jaipur — 302005

29. PS to Chief Secretary,
Government of Sikkim
New Secretariat,
Gangtok — 737101

30. PS to Chief Secretary,
Government of Telangana
Block C, 3rd Floor,
Telangana Secretariat, Khairatabad,
Hyderabad, Telangana - 500022

31. PS to Chief Secretary,
Government of Tripura
Agartala West Tripura
New Secretariat Complex
Secretariat-799010

32. PS to Chief Secretary,
Government of West Bengal
Nabanna, 13th Floor, 325,
Sarat Chatterjee Road, Mandirtala
Shibpur, Howrah — 711102

33. PS to Chief Secretary,
Raj Bhawan, Chandigarh

34. PS to Chief Secretary,
Andaman and Nicobar Administration
Secretariat, Port Blair — 744101

35. PS to Chief Secretary,
Government of Arunachal Pradesh
Civil Secretariat, Itanagar — 791111

36. PS to Chief Secretary,
Lakshadweep, Kavaratti‘ — 682555




145

6.

7.

The Member Secretary,

Assam Pollution Control Board,
Bamunimaidam,

Guwahati — 781021

The Member Secretary,
Manipur Pollution Control Board,

Lamphelpat, Imphal West D.C. Office Complex

Imphal— 795004

The Member Secretary,

Uttar Pradesh Pollution Control Board,
Building.No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow-226 010

The Member Secretary,

Delhi Pollution Control Committee,
Government of N.C.T. Delhi

4th Floor, ISBT Building,
Kashmere Gate, Delhi-110006

The Member Secretary,

Meghalaya Pollution Control Board
Arden- Lumpyngngad

Shillong: 793014

The Member Secretary,

Nagaland Pollution Control Board,
Signal Point, Dimapur

Nagaland — 797112

The Member Secretary,

Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai-600 032

The Member Secretary,
Uttarakhand  Environmental
Pollution Control Board,

29/20, Nemi Road,

Dehradun, Uttarakhand — 248001

Protection

The Member Secretary,

&

Daman, Diu & Dadra Nagar Haveli Pollution

Control Committee,

Office of the Deputy Conservator of Forests,
Fort Area, Court Compound,

Moti Daman, Daman — 396220

10. The Member Secretary,

L

£2

14.

1s.

16.

19.

20.

The Member Secretary,

Andhra Pradesh Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada — 520 010

The Member Secretary,

Bihar State Pollution Control Board,
Parivesh Bhawan, Plot No. NS-B/2
Paliputra Industrial Area,

Patliputra, Patna (Bihar) - 800 010

. The Member Secretary,
Chhattisgarh Environment Conservation Board,

Paryavas Bhavan, North Block Sector-19,
Atal Nagar Dist- Raipur (C.G.) 492002

The Member Secretary,

Goa State Pollution Control Board,
1st Floor, Dempo Tower,

EDC Patto Plaza, Panaji, Goa-403 001

The Member Secretary,
Gujarat Pollution Control Board
Paryavan Bhavan, Sector 10- A,
Gandhinagar — 382 043

The Member Secretary,

Himachal Pradesh Pollution Control Board,
Him Parivesh, Phase-III,

New Shimla, Himachal Pradesh 171009

The Member Secretary,

Jammu & Kashmir State Pollution Control Board
Parivesh Bhawan, Forest Complex,

Gladni, Narwal, transport Nagar, Jammu,

Jammu and Kashmir 180004

s

The Member Secretary,

Jammu & Kashmir State Pollution Control Board,
Shiekh-ul-Campus, behind Govt. Silk Factory,
Raj Bagh, Srinagar (J&K) :

The Member Secretary,

Jharkhand Pollution Control Board,
T.A Building, HEC, P.O. Dhurwa,
Ranchi — 834004

The Member Secretary, ,‘
Karnataka State Pollution Control Board,
Parisara Bhavan? 4th & 5th Floor,

o] 3

20
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Haryana State Pollution Control Board,
C-11, Sector-6, Panchkula-134109,
Haryana

21. The Member Secretary,
Kerala State Pollution Control Board,
Plamoodu Jn., Pattom Palace P.O.
Thiruvananthapuram - 695 004

22. The Member Secretary,
Madhya Pradesh Pollution Control Board,
E-5, Arera Colony, ParyavaranParisar,
Bhopal - 462 016, Madhya Pradesh

23. The Member Secretary,
Maharashtra Pollution Control Board,
Kalpataru Point, 2nd — 4th Floor
Opp. Cine Planet Cinema,
Nr. Sion Circle, Sion (E)
Mumbai — 400 022

24. The Member Secretary,
Mizoram Pollution Control Board,
New Secretariat Complex,
KhatlaThlanmualPeng,
Khatla, Aizawl, Mizoram: 796001

25. The Member Secretary,
Odisha Pollution Contro] Board,
A-118, Nilakanta Nagar, Unit —VIII,
Bhubaneshwar — 751012

26. The Member Secretary,
Puducherry Pollution Control Committee,
Housing Board Complex, Anna Nagar,
Puducherry -600 005

27. The Member Secretary,
Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala, Punjab

28. The Member Secretary,
Rajasthan Pollution Control Board,
4, Jhalana Institutional Area,
Jhalana Doongri,
Jaipur (Rajasthan) - 302 004

29,

30.

ol

32.

33.

34.

£

36.

# 49, Church St., Bengaluru-560 001 b

The Member Secretary,

Sikkim State Pollution Control Board,
Department of Forest,
Environment &
Government of Sikkim,
Deorali, Gangtok, -737102

Wildlife ~ Management

The Member Secretary,

Telangana State Pollution Control Board,
Paryavaran Bhawan, A-3, L.E. Sanath Nagar,
Hyderabad-500 018

The Member Secretary,

Tripura Pollution Control Board,

Vigyan Bhawan, Pandit Nehru Complex,
Gorkhabasti, PO: Kunjaban Agartala — 799006

The Member Secretary,

West Bengal Pollution Control Board,
Paribesh Bhavan, 10A, Block-L.A.,
Sector II1, Salt Lake City,

Kolkata - 700 106

The Member Secretary,

Lakshadweep Pollution Control Committee,
Department of Science, Technology &
Environment,

Kavarati- 682555

The Member Secretary,

Arunachal Pradesh State Pollution Control
Board,

Paryavaran Bhawan, Papu Hill, Yupia Road,
Naharlagun- 791110

The Member Secretary,

Andaman & Nicobar Islands Pollution Control
Committee,

Department of Science & Technology,
Dollygunj Van Sadan, Haddo P.O., Port

Blair — 744102

The Member Secretary,

Chandigarh Pollution Control Committee,
Paryavaran Bhawan, Ground Floor, Sector 19 B
Madhya Marg, Chandigarh
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F.No.A-14011/1/2019-WQM-T LM {D- NS\ 2 26.07.2019

To

The Chief Secretary

(Andhra Pradesh, Andaman & Nicobar Island, Arunachal Pradesh, Assam, Bihar, Chhatisgarh,
Daman, Diu And Dadra Nagar Haveli, Delhi, Goa, Gujarat, Haryana, Himachal Pradesh, Jammu &
Kashmir, Jharkhand, Karnataka, Kerala, Lakshadweep, Madhya Pradesh, Maharashtra, Manipur,
Meghalaya, Mizoram, Nagaland, Odisha, Puducherry, Punjab, Rajasthan, Sikkim, Tamil Nadu,
Telangana, Tripura, Uttar Pradesh, Uttarakhand, West Bengal)

Sub: M.A.No 26/2019 in OA No 32 5/2015 in the matter of Lt. Col. Sarvadaman Singh Oberoi
Vs UOI & Ors before Hon’ble NGT, PB New Delhi
Sir,

Kindly refer to order passed by Hon’ble NGT (PB), New Delhi on 10.05.2019 in OA
No 325/2015 in the matter of Lt. Col. Sarvadaman Singh Oberoi Vs UOI & Ors wherein State
Govt.,/UT administration were directed for taking necessary action for restoration of all
water bodies by preparing action plan within three month in compliance to afore-said
Hon’ble NGT order. (Please refer to CPCB website https://cpcb.nic.in/NGTMC/NGT-order_dated-
10052019.pdf).

CPCB vide letter dated 18.06.2019 already informed about indicative guidelines for
restoration of water bodies, which is available on website at
https://cpcb.nic.in/NGTMC/Ind-Guidelines-Rest_WaterBoa’ies-l0062019.Dcﬂ; It was also
requested for submission of action plan for restoration of water bodies within 3 months, or
before 09.08.2019.

In view of the above, 1 am directed to kindly remind about taking necessary action and to
arrange for providing finalized action plans on or before 09.08.2019 to CPCB for review
please.

Yours faithfully,

(B-V¥inod Babu)
Member Secretary

Copy to: 5{(”,
1. Member Secretary, (All SPCBs/PCCs) . For kind information and necessary
. action, please
2. AlRDs . For information, follow- up with the
Shillong, Kolkata, Bengaluru, Bhopal, Vadodara, concerned SPCBs/PCCs, please
Lucknow, Chandigarh, Chennai & Pune
3. Law Officer, Law Section ,CPCB . For information and record please
(B. Vihod Babu)
tﬂc

s
W
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Che Gazette of India

EXTRAORDINARY
AT [[—@UE 3—39-WUE (i)
PART II—Section 3—Sub-section (i)
YR | YeRTioTa
PUBLISHED BY AUTHORITY
9. 802] T facett, Wiear, faawr 26, 2017 /2059 4, 1939
No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

TN, A AR Sy IRaaT AT
st

T2 faeett, 26 v, 2017

qr.HLA. 1203(3).—Ma9qf®, ST ST T% FT AAEFLTF TN 5, Soaq< IcaTadh qrieeiaeht
Tt & ST 995 S agar 7 e & q97 gHRT 893 qiegpias [@a|d 1 G0 29 & HI0 F8
FAVHTOT, UG A=, GOl &0 [ 90, qeH Toarg w7 e, gea9f® % e aty iy agm7 St
T fRerfahT STOTTeT FaTet it aTae Yo7 YaTd Far gl

Y, ATHAL MV, AT 3T ALIEA, TGOV (AL 37 AR afg:&ma &1 [, 39
AIfreet #1 Adem), S BFW deeft aRadd (I =3 i sqatg o7 atgarg aiaad) & qreaq |
I T 3T SAAHHT o FHI AT w7 & Heheesy Rorfa # 8 A7 39 TTHfas q9reet % TeafaT arga +
TS S fEfergar H g7 o7 S iH 1T Suered T ieataeht Sorret Jaret # foeed gan g,

T, ATAeT % AR 51% F @< (F) § Tg Fa 37 A7 ¢ & 9= F Teds A #i7 qAg FdeT g

% a7 wTHfas watawer i, oms o qTa =, e, T4 3% a9 sid §, AT FY ST IRl ga8q HL qagr
IO 3 Wi aamaTa o,

AT TITAL (FT0T) ATSTATH, 1986 TATAL HT HEAW Y&TH FId qT IqH LT AT % oIT U
=TI T ¢, O|d o= a1al & Ar-ary SaH i SHE S[E qrH T gt 8

AT, T ATae ifd, 2006 § SEfH FeT Suasy qriefRafaeht #ar w1 7rear € TS g o a9
A & forg we fafRemaes o= worfua e & sraeaerar a2 e foa ¢, s seehy v arheRerfadht
fRurfa &t a9TT T S T, S SAqTNTAT S Uhrhd T | TEIAF B

T, AT, A=Y G THAL ATHAHT FT gEATeATHAT g, TAT AT ATIRE &7 F frae aeft
ATEFAT 3 FTET A7 AREHATI ST F o gfiEg 31

5864 GI/2017 (1)
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T Fea T TR F A 4 fawew, 2010 it 5.91H1.R. 951(31) FRT eI (F2eAv Y Tee)
W, 2010, werfarT f&u &

Y SAESH FT AL ST JRAAFT STAN 1157 ST T SAFqaedT Tl AaTT ToTel 37 Tveqe
AT AT W& T Tl & TAT el GLR1e AT o3t o forw o s qur Aot o= i wiwar
H AT Satataedr a=T qisuIett Sare st qur S@ar S §ed 977 § @1 o o 9fdaE §;

T, T AR 3T T ST &7 TATAT H THT T T A9 Fhrareas Frdawa; a9r i+
FATT § AT ATRIEITAR TOTAT Jareqi Y S Afaerar gaet geai o2 fF=n #39 37 39 aa &1
T | o HT SEeTSwar § & smaiH arifRafadt yumelt F & qe iifetasl gew s s S,
AT AT & AT T & (90T % €9 § G193 2

Y Feh T AT A 29 H ARHAT F TAT WA 377 Taed & oIy saefo (H2eqwr T wae)
AT, 2010 T AT FIAT ATITF THAT &

T, o, FaTT GERTE 7 TATGL0T (F2er0) Afafeam, 1986 T ITLTT (1) 3T ITIT (2) F T (V)
S &R 3 Y ITLTT (3) F AT (ST gTT 25 FIT T& ATHAT HT TINT FLd U TAHTLTI T SATAHTET
forw, fome S wartad g it S9raeT 2, 91.F.. 385 (1) A 31 |74, 2016 FIRT e (HeAT e
Terere) fA, 2016 FT IT&T THRIT BT o, 37 I8 =T & T ot 3 el 9ente g 39 wrey At
UT, S A F, [T 39 TS § TATIHRTOT TH ATSEEAT I ST F 3 F AF Jl g,
AT fae it srater it quTied % qearq = BT S,

T, el T TR AT TTET AT (FEAT 37T Tererd) 7w, 2016 & "aer § T T, 95 o7
T TSAT S T8H TTSAT, ARl e THTaer THTS TTaA1 & THATT qT9T T 7 g0 &
ST, U ST ST qATET 9, S U2 Ifeatead IreT 7w F day & 9T g &, 9 57 T
ST TS &1 TOITEAT 3 IS ¥ el T TR 5T 359 &9 § 3= far 1,
IT: A, Fea T TR, T (G2ern) Aferfaam, 1986 &t ey 3 it IT-4mer (1) T IU-4T<T (2)
F GT (V) T IT-EITT (3) F AT If5q &mT 25 3fT T 23 FIT Taed AT T TR FTd g0 TAT a9
(FeAVT ST waree) f7aw, 2010 1 39 arai & Hara sfeewia fd gu, foieg Uh sAfesraor & g3 o @ on
IT T T AT 3T T 9T, A F FLeq0r 37 saee o forg Aeforted A= st &, arriq—
1. it A s . —
(1) = fF=r=i = =term 9 sragfH (F2e &7 y&y) 7w, 2017 2
(2) T TSI H YA T AT FHT TG 2
2. gRamarg.—
(1) =7 F=et ®, 5t a T3 de9f 7 sterar sruferg 7 21—
(F) “srtarfimw” & qatawor (weermn) siftafeem, 1986 e &;
(@) “TTfErERTor | FeTeeta TS AR TTTEFH0T AT Ho TS &5 AGH TR, AT €;
@m afafar & faw 6 # ffd aedar syt afaf wfesma ;
(=) "arefRatasd o & ariiRrfadT Sorelt Tewt, ShwaTel AT HATs F UAT ShAT drHd B
ST smEgfRET i fEforear T Fw=ar g;
(T) “THFHT TEET AT H AIS VAT TS SATHAT & ForEH e iH T Fhndad ITART & forg
FIEAITAAT AT FTLATAT T U AT AT & TAT TH JIOET § T T F I, SeeqT AT
T e o forT srfem yeras wrarsat, T =2, A At woer faforsearet #r warfaa w3 2,
T TATET T TR 8, T RATTT Ta&q § qfadi & a7 @97 & oI i Jeiee ST sfaar
F qTae  form erufera Areiesdl s wratraas Jaee srateaaq & foru darae aftafed ;
(F) “THAT AR F 1971 § S0 o THEL H ZEATA T AR H Hareht SATTETT A0
(®) "M A L & AT Fomg, Uk, T (A T F; TIHfdh AT FOEM, 0T 31 w9 lt, S S
ZET g AT g, qTS, GTL AT A, Toeh siaeTa Jat Ster a1 forreht Tgers sare it iy =g
HYex & A9 it T &7 ATS0q 8, T 399 74T 9 7R, 919 % 94, g1 ydrsere fafime =
¥ arae AT o e/, aoradres, 79F IcaTed o =T saeEt F oo fEfore
=1 F fAft o= aftafea a8 8

24
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(ST) " TRE /AT AT AT H AT TR0 S AT FHITET ARt a&T o 399
= ATe/ATEHT qivferd g TRt €, A €,
&N H@Iﬁ'&‘r?ﬂglmgw SUANT" & Tqq o % " # ariesorrent 39w 3 Areas |/ e
AT 0T T TG-TEGTE I

€)) sr’aqTi%'chﬁ-rr q e AT e IRET F AEe-aT 1 98 9 o uw s
FTARATIT o FTLT ATCLSTOTTAT @, AT ITHSOTTeAT avsii # siasher afvady g=ar 2

(2) 37 T o= ST W@ ¥, 5 = Frwt § wpE § e afeef w9 23, B e
T 2, 7 o 21 S 2 T AR # 3

3. AT 1 aR] g1 — M Meafortea sesgraa ar s I &7 @] g, STaid;-
() TEHT ATHTHT F N7 SIS Aged T AW F =7 § afira swagfoam,
(I‘q’) Fea T TR, T[T TLHRIT A o 5T &5 TLATEA G TAT ATT =T AR

g T I qeE-awg o7 FoT genfad adT a9 ataHEm, 1927, awsia (5 aferfa,
1972, a?r(mw)aférﬁw 1980, Waﬁaﬁﬁwamaﬁwﬁﬁwsﬁ?aw 2011 % iaiq
aﬁmﬁ@%ﬁﬁ%ﬁmﬁaﬁgﬁﬁﬁmaﬁ@ﬁ
4, FRgfaEt # et ) Adaa.—(1) e F1 S0 ST vEy, EA T g a9m
T gRAFT START & g & STgam oAt o
(2)  wmey % Hiaw, Metrtea Bramemerat wi statteg T s, srr-
(i) Tt oft Forem o arfaarmT AR IR-se s START &g afeaa,
(i) T =T 7 T ST ST e S A AT AT
(iii)  TAATT ST fEredw srafaree werae fRem, 2016 % AT o arer (AT sfiw e sraforse
=1 TAfmt a1 gurem ar W= ar Faes; aREwers @ F fAfAmi, s siw
st AW, 1989 =T uRtE#end Few Sial Aqafad & ¥ [AfHT Stat a1 Frfoere &
SYART, AT, Rata siw e d@aeft Fam, 1989 a1 uivdweda sqaforee (Yeed, goame
T HATT S99) 97 2008 & qd A aTel TSR d 98T, $-379f9rte (Fae)
97w, 2016 ¥ SITTd e ATAT S-erafarse;
(iv) 3T AT T qre;

SN, g, FEal, War T qw AeE afEqdi F aenfad sdfe s afgemar w1
ILESIRU

(v) Tt =t yefa & fRef Rator fEmr amE et &, 9=m" e F Jiaw 39 [
£ 9T T foreer =7 aut § e a1 F &Himaw 3= &7 F 70T i STt @)

(vi) erae forRTe

g Fea T AR TTTeeRr &t ARrier uw et wrwery & e F o sy aee av 59
TS &7 TTE /ST J&qra 9 o= 7 qait|

5. IO —(1) FiT T, Teddh TF H ST AR T &7 Ted FHair o
qEET g, AT~

(i) T R % qAE/Ad T w@ T areErgE w1 AT aegi® o F B | g6t w1 W @
STTEHTE WAT - STeqET;

(i) TS T AT GFF AT GHI UL T Tfod — JUTeT;
(iii) IO TN FT AATEF T — Ta 9347,

(iv) a9 3T &7 AT AfF — Ued 9ed;

(v)  orgdY s e &7 STy qiee - 16 99,

(vi)  OTHOT TR AT T SRS A — e Hee;
(vii) T HETE 90T 7 AETIF qiEE — 98T 999,
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(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

@)

(1)
(i1)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

)
(4)
(%)

@)

Heegehl Fa AT 3T ATeATee i — 78 a7,

=TS ol aTE =T fora T &7 AeETes 9t — 76T 987,

TH FareRT &7 TREATEF Foe — TaT g3,

TTTE AT T ATEATF A= — T qa;

3o, T qaT TAE g — T 9547,

e 7S aTed — Uad Hae;

qeHT O=d, TS ST Ggar a1s — Ted G987,

qaeg i, T T {5707 91 — Uad J5+;

TITELT, AT 3T STAATT TIRETT HATAT o AT HIATAT FT T TLTT HET HLEF — Tad HGe T,

TR, ST fasTe, g, -39F TISAT 37 ATHTSE-TE & § F T & Th
9Tt IS TS IR g AT Rt ST, 3w

TTEToT/ad T AT s R @ "ated foranr # 9w qt=ay qgE ata/Aeers - qeer atEeE)

Feal T TLHTL, TAH ST & & o0 T T & ARH TR0 7 Tod it e et
qEET EIT, AT -

T TS 24T T VLT T T qi=ra — Teqe;

TTEoT farsT T TEATEE qiEe — e,
ERREEINEAR RGP e E R L r i e

T T faraTT a7 ATy | — aae 9ae;

TTHIOT faeTe foramT &1 gy af~a — 7 95 ;

T HTEA for9HT T ATeETes® 96 - UadT 98,

Heeeht T T ATATEF T4 - T69 9597,

EEIEE R A LR EURER U R E T e e i L
e AT T IeETgs 9= - Iad 98T,

Trore Tt T ATty afe - Ted qae T,

3o, a7 Fadt F7g - T8 9567,

T gt d, §9 TS &5 Tguor =y qiufa - 9e+ "5+,
qE T d, 9 TS 47 SF-Ta{edr ars - Iad 987,

& qASI 1 aTed - 9o e+,

TITALT, A 3T SAAATT TIETT HATAT o AT FIATAT o AT TLTT T I HLETF - Tad o,

A TR, so-fsm, aoerh, g-ge TIemT i arrorEm-atdE o= F vw-us s
TSI e TS &1 WOmae g A e T ST, 3

T/ T AT AR guTA ST § sy af=e/sagE gi=a/Aeed - 959 gi=a|

ST ATGHTH TTTEERIOT AT HH T5T &1 SR TR, A & STtereh, Afs saferd gf, vg 9+,
FT TZ-ATH, T el

T AGGH TSR0 7 |9 o7 & gy rtersheor, fFforfea ofkfi &7 T3sT 3 &7
fAeaferfaa Fct 1 9 H, deiq —

gj’aﬁ%m&mﬁwﬁﬁﬁaﬂﬁw%%ﬁmuw T € ST &5 a7 AEgHAt f =
FEAT;

=4 F=ET 3 weRTeH i A ¥ @ 9 6 T afagE i S aren e iEaT B 9= 3w
g%mgwm o7 arferfaaeT o srehie Jam/erteta smastea iy ol e = & 599

26
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()

()

®)

()
(®)

(%)

(&)

()

C)

©)
@)

©)
()

(@)
®)

(6)

)

(8)
©)

= Aot & arefie Aaffawe g o9 |ferca aearast & g 97 ATSsTa A eay v seqid
AT,

= It & wehTem At AT ¥ U a9 fr sty F ofiae asfy st fir sy Bfes =
FATT FTAT 3T 9T AT | sl TR G (ST i T I SSrehfee oF I1ed 97 39
ATATE FLAT; 3T T AT T To4H 7 a9 | Srra« /a1 ST,

afergi=a et & sfiaw ARt o o fFo ST e Srdearat s S 979 & 6
fereqa o= faetaa e,

At srigfet 3 oo wiaftg wetserat £ =0 § agad, 7t s g1, it Aerfer s,
Gl T AfIFRTiar & fiaT ST 63w ST heged STAnT & o srEifaar et
FEAT; AS ATRATAF TRt 5 FTAHRAT (ST AULSTI, $I-STef FHTOT, ATE-TALeF STE) 3iT o
(TS 3T Hiepias ﬁ'@f)?ﬂﬁ;fwl Torar sraT g = 39 ety Y sl € a7 57 miifRutas
TUITSAT Y T e e o o7 U (g, ST S2eqor o a1 |997d agA1T ST Fl qa1aid F3dT 8
(ST Straa-fAate a2 g TEeil ThedT AT ST 17 Feaid HF GZaT FHeAT) AT Fasmqor STt FHLeT,

TAF AT AT F o THEa YEed AT A qArad e wAr (e q &
TAATT & AT Al qi2q), 3T 39 Jemei & Hiae e, S et
TIAET % AT 8, F TR STARM I ST TEAT T ITH qAT T 92 &= FHeT,

I WIHAT H, STET AT AT HAT AT G T w0 AT 6 Haw S & A1 sl J-emeo
ATEFTT §, Sve g@Tdl 37 forg wrEwaTar F qreay ¥ arfRafahiT e #i a9y W+ oy
FEATL g FrRTier AT,

e Tsa/AT ST & w7 At fAEE ATt ST FEFAT 6 QT TS TS R TATEdT ok
SToEeor 3 for = it g =T AT,

T '&W%Iﬁ% @Tﬁﬂﬁ'{aﬁ_{ WT I ﬁﬁﬁwaﬁqﬁﬁaﬁ_{ af&fw
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[T, &. §-22012/78/2003-H 0 (357) TE.V]
=t ey, Sehi

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water

purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4™ December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31%
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2. Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(¢) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

(e) “integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

(f) "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

(g) “wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h) “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

(G) “zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the

meanings assigned to them in the Act.

3.  Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

2

The following activities shall be prohibited within the wetlands, namely,-
(i) conversion for non-wetland uses including encroachment of any kind;
(ii) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under
the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

(i)

(ii)
(iii)
(iv)

)
(vi)

(vii)
(viii)
(ix)

(x)

(xi)
(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

(xviii)

2

0]
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii)  Member Secretary, Biodiversity Board of the UT - Member ex-officio;

(xiv)  Chief Wildlife Warden - Member ex-officio;

(xv)  Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

(xvi)  One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

(xvii) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

3) The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

4) The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

(a) prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

(b) prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

(c) recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

(d) prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

(e) develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

) recommend additions, if any, to the list of prohibited activities for specific wetlands;

(2) define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

(h) review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

1) in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

) identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

(k) ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

(0] coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

(m) function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

(n) issue necessary directions for conservation and sustainable management of wetlands to the respective

implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(p) Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
5) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

®
(ii)

(iii)

(iv)

)
(vi)

(vii)

(viii)

(ix)
(69
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

4) The tenure of non-official members of the Committee shall not exceed three years.

(5) The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

2)

3)

“4)

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant

information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'
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GOVERNMENT OF INDIA

Velhi @qzette

EXTRAORDINARY

pPuBcard: R cain)
PUBLISHED BY AUTHORITY

| 77] faoeht, Sg@faar, 1 25, 2019/49T4 5, 1941 [wuueafe = 25
No. 77] DELHI, THURSDAY, APRIL 25, 2019/VAISAKHA 5, 1941 [N.C.T.D. No. 25

A—IV
PART—IV

TR T T &, foeeh e
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

gafavor faumr
RIEECEI
feoel, 23 a1, 2019

H.®1.1(07) /1A gd. /. 5E /2017—18 /9397.9429 —TTAR0T 4, IIoiid UG Sfefarg uRad+
HATAI, MRA WRPHR, SI.UEAR. 1203(8) faifha 26 fadar, 2017 gR1 fONgfaa meyf (veror vd yee) fom
2017 & fom ()HW()WWWWHWW@ feeell & SIRISIUTA B wiTa yeer el
A (FReAVT Td Yaee) & Iaaed o [rfRad dewil BT (3d &Rd gY, MefH TSR0 &l o+ d_d o—

i | 5= afea 3feger

ii. | Suree, fecell famr urferbvor o Tod
iii. | 9fga, gMR—gaieRoT faMmT JuTeger

iv. | vae afd, p—are fRmir fadmT IR UH

y. | afa, ri—eed fem famT SEREE

vi. | dmgaa—ds—4fea, pa—faerg T IR UG
vii. | T SRR AR, feee S are e UG
viii, | Ofra, s R—waw ures famT SES R

2258 DG /2019 (e9]
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ix, | afea, wH—Reeig vd are frgsor fawmr T T
x. | 9, vaR—gde faumT AR o
Xi. | Afd, THR—ITeRd [T AT T
Xii. | 99T g% a9 WRefp, a9 UG agoild (99T, [l oy e
xiii. | 999 e, Y—en=e qe dAfd (SiL.ua.Sl.ued.) TRy Teq
Xiv. | G Afed, foeett yguor f=or |ff p——
xv. | &9 Afya, sia fafdear 9 AR T
xvi. | &g, feeeh TR e (SR, <férr vd gd) T g
xvil. | 799, el dame, dda o1t 918 T T
xviii. | afa, fieel s1a= s T
xix. | dfaRad Uy qw o= WRefd, 80 dRIfel ydiavur o, a=iolid Ud Sfefdry uRddd | §aRT uad

AT, TR TR, TETS, Ik T

xx. | ez, feeed fafearer o T
XX1. | SENEd, GRS, HRAT GRIT FeroT el |
xxii. | freere, garaRor fawmT e oo
XXiiil, | 97 ORE® / =& BRIGN MABRI, SILULTI.TH. TR e

fr=faRad et o vy & wu # 91fia fear Siar 82—

L 57 oS, Ta. W, e % a9 Averd, Han-igd
I 20 99 9T,
. e, dy, /g, Sy
V. R, o, v sR. a1s. /i, org. U AR, S,

TR TSR & faeedy
P SRISYYTA & A1F g A 9,

YU I, Ao (TFTaRer Ud 99)

DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE
NOTIFICATION
Delhi, 23rd, April, 2019

No. F.1(07)/DPGS/C.Case/2017-18/9397-9429.— In exercise of the powers conferred by Rule (5) and
Rule(7) of the Wetlands (Conservation & Management) Rules 2017 notified by MoEF&CC, Govt. of India vide GSR
1203(E) dated 26™ September, 2017, the Lt. Governor of Delhi is pleased to constitute Wetlands Authority for the
purpose of the conservation and management of wetland for the Union Territory of Delhi consisting of the following
members:-

1. Chief Secretary, Delhi Chairperson

ii. Vice Chairman, DDA Member, Ex-officio
iii. The Secretary-in-Charge of the Department of Environment Vice-Chairman
iv. Pr. Secretary-in-Charge PWD Member, Ex-officio
V. The Secretary-in-Charge of the Department of Urban Development Member, Ex-officio
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vi. The Commissioner-cum-Secretary-in-Charge of the Department of Development Member, Ex-officio
Vili. CEO, Delhi Jal Board Member, Ex-officio
viii. | The Secretary-in-Charge of the Department of Fisheries Member, Ex-officio
ix. The Secretary-in-Charge of the Department of Irrigation & Flood Control Member, Ex-officio
X. The Secretary-in-Charge of the Department of Tourism Member, Ex-officio
xi. The Secretary-in-Charge of the Departments of Revenue Member, Ex-officio
Xii. Principal Chief Conservator of Forest, Delhi Member, Ex-officio
xiii. | Managing Director, Geo Spatial Data Limited (GSDL) Member, Ex-officio
xiv. | Member Secretary, Delhi Pollution Control Committee Member, Ex-officio
XV. Member Secretary, Biodiversity Board of UT Member, Ex-officio
xvi. | Commissioner of MCD(North, South and East) Member, Ex-officio
xvii. | Head of Delhi unit of CGWB Member, Ex-officio
xviii. | Secretary, Delhi Cantonment Board Member, Ex-officio
XiX. | Addl. PCCF of the regional office of Ministry of Environment, Forest & Climate Member, Ex-officio
Change, Lucknow
XX. Director, Delhi Zoo Member, Ex-officio
xxi. | Superintendent, Archaeologist, Archaeological Survey of India Member, Ex-officio
xxii. | Director, Environment Member, Ex-officio
xxiii. | Conservator of Forest/ CEO(DPGS) Member Secretary
The following members are nominated as experts :-
@) Sh. L.H. Khan, PCCF (Retd.)
(ii) Sh. Manu Bhatnagar, INTACH
(ii1) Director, DTU/Representative of DTU
>iv) Director, IARI/Representative of IARI

By Order and in the Name of
Lt. Governor of the National Capital Territory of Delhi,

MADHUP VYAS, Secy. (Env. & Forest)
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